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and 1994-95 (1-4-1994 to 30-9-1994) was as folfows:—

to Questions 218

ke [ '
Year . - .- Graduate Total Placement
Placement
199293 . . .. v e et 2367 31700
199394 . . L . QAW . TR 2085 . 29540
199495 . . YA . . . 88 : T 890
(1-494 to 30-9-54) : s - 2
(¢) No, Sir.

(d) Does notarise.
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e # aofien Aty froifee sxie

801. A ATACHE NG 74
T wpy AT 2 FAT T OT WA
f& -

(%) 2 mYaT, 1992 1 &
S T AT AEEE A
s W Tow # #T aw fean
stfgrar &t aovga A1 il

(&) @ow wwErd I FRadt

146 21 #1& ¥ Fr =7 gaq
Brar 3 RT Tere ¥ 6. 75 g
aaiers qfeT gu 1 1994-95 ¥
ATT THAR WFR & 2425.00
arE ho frtw fFy wq fwad &
ST % WY T¥ 208,74 A@ TAY
FT g ghaw fear & famdy T
& 5.76 ar@ o faam gfaqgo

(W) ToAMT mrEreR dtew &
gy Uwae fzo oy arer syfel
FTAAT T TA W F JAT g
AT AT WA JE FT HeF i
a7 fadT F3w )

Persons absorbed in  service Through

f as T WT e daw # Employment Exchanges

9T §F a7 47 O fgai AT g
;9T

(7) sq atgar & wtw Too
qoRre W aq  fgaa wiater
=fsaat &1 Craare fGEer & fare
AT § WIT TrHay A TST HIE
aro feady ol &< fso sm g
Foraar §

a| AATA & T A (o dte
go ®wm) : (W) ¥ (T) 20-11-
1994 w1 feafr & wmaae aw
T § IMMT WEnEW qlEal
(TroHrodqo) @7 207327 7(F
qavga for T &

199394 F EIOF TUST TCFTT
®1 606,25 7T@ To w1 wrfwfoir
f af feadt & wow @t

802.  SHRI JOYANTA ROY : SHRI
AJIT P. K. JOGI:

Will the Minister of LABOUR be
oleased to refer to the answer to Unstarred
Question 1856 given in Rajya Sabha on 8th
August, 1994 and st?'

(@) the total nimmber of persons
absorbed m service, State-wise, through

Emptoymeat 1888
during the year 1990, 1991, 1992, 1993 and
1994; and

(b) what are the other details in this
regard?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR
(iIRI P. A. SANGMA): (a) and (b)
Information is furnished in the statement
enclosed.
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Statement 1

1990, 1991, 1992, 1993 and 1994 (January-Scpremnber).

to Questions

PR

-

220

couniry during the year

{In thousands)

Statef/Union Territory

Apdhra Pradesh

Arunachal Pradesh |

Assem

Bibar

Goa

Gujarat

Haryan« . .

Himachzl Pradesh .:

Jammu & Kashmir

Katnataka . .
Kerala
Madhya Pradesh

Maharashtra .

Manipur @

Meghalaya
Mizoram. . .

Wagaland

Orissa

Punjab

Rajasthan

Sikkim .

Tamilnady

Tripura

Unar
Wost

Pradesh =

Pangal

Placements made during the year

- 1990 1991 3992 1993 1994
{Jan-Septy*s

o 2 3 4 5 6

D eepem T 18,3 15.4 19.1 6.6 6.4
. Y . A Neg 0.1 Neg

. 48 4.0 27 1.8 L5

e 6.1 130 133, 43 8.6
s 0.8 - 038 1.0 0.6 0.3
. 16.2 16,2 24 9 8.1 184
: J; - s 73 36 45 2.7
Caetle 61D 38 53 43 3.0
Y S 0.7 0.3 12 04
.o 8.2 14.1 10.5 15.6 13.8

™ 154 161 15.6 16.6 13 4

.o 21,3 14,9 13.1 18, 15.2
TorT T e 2906 .9 256 1.6
o . 0.3, 0.1 0.1 0.3 0.2
e e ~es e 02 o

PO Lo TTUOE - 08 0.9 0.2
e 04 0.2 0.3 0.1 0.1
A 12.3 7.6 7.1 4.2 3.1
. e 48 64, %% . 39 2.3
16 111 12.4 9.0 5.0

. 02 36 02 20 105

. 08 0.4 0.9 25 0.2

19.0 - 17.4 18,9 14.9 60

9.1 9.7 7.4 6.5 4.6
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| 3 4 5 6
Union Territories
Andaman & Nicobar Islands ' 0.5 0.6 0.5 0.4
Chandigarh i3 1.3 1.1 1.0 0.9
Dadra & Nagzar Haveli 0.1 0.1 Nee. 0.1
Delhi | 214 21,0 16.8 14.4 10. 1
Daman & Diu = b Nesg Neg 0.1 Neg
Lakshadweep 0.2 0.1 0.1 0.2 0.2
Mondicherry 03 0.3 0.3 0.5 0.2
ToTALS 264.5 253.0 238.7 231. 4 147.6
OTE-- 1. *No Bmuloynent Bxchange is functioning in this State.
2. **Latest availables
3. -—Nil
4. Nea. Nagligible.
5. Figures may not add appto total due to rounding off.
Defmitioa of Workman  unber (b) to (d) No  specific judicial
Industrial Disputes pronouncement is  available on the scope
of applicability of the word "Operational"
803. SHRI N. GIRI PRASAD : in section 2 (s) of the Industrial Disputes
SHRI CHATURANAN MISHRA: Act, 1947.

Will the Minister of LA30UR be
pleased to state:

(@) whether it is a fact that the
Industrial Disputes Act was amended in
19S2  inserting the words "Unskilled",
"Skilled" "operational etc. in the definition of
"workman" under Section 2 (S) of the Act;

(b) if so, what is the scope- of the
applicability of the word "Operational,

(c)  whether the word' 'Operational" is
wide enough to cover all those who are
doing operational work including sales
promotion; and

@

THE MINISTER OF STATE OF THE
MINISTRY OF LAEOUR (SHRI P. A.
SANGMA): (a) Yes, Sir.

if so, the details there of?

Industrial Disputes Act applicable to
sales promotion employees

804. SHRIN. GIRI PRASAD:

SHRI CHATURANAN
MISHRA:

Will the Minister of LABOUR be
pleased to state:

(a)  whether it h a fact that Section 24
of the amending Industrial Disputes Act 46 of
1932 had soaght to delete/omit Section 6 (2)
of the Sales Promotion Employess Act
thereby making the provisions of the
industrial Disputes Act applicable to all
sales promotion employees;

(b) if so, whether it is a fact that this
amendment has not been brought into force
till date; and

©
thereof?

if so, what are the details



